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I'ermission to Non-Qualified Medical 
Practitioners For Restricted Practice 

817. SHRI HEM BARUA : 
SHRI SITARAM KESRI : 

Will Ihe Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether it is a faci thai Government 
have decided to allow non-qualified medi-
cal practitioner< restricled praclice ; and 

(b) if so, Ihe details Ihercof as "Iso Ihc 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH, AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): 
(a) and (b). The matter is slill under 
consideration of the (..io\,crnmcnt of 
India. 

Issue of 'I" Form 

818. SHRI HEM BARUA : 
SHRI HARDA YAL DEVGUN: 
SHRI SHARDA NAND: 
SHRI KANWAR LAL GUPTA: 
SHRI J. B. SINGH: 
SHRI SHRI GOPAL SABOO: 
SHRI YASHWANT SINGH 

KUSH WAH : 
SHRI R. BARUA : 
SHRI ONKAR LAL IlERWA : 
SHRI DEVEN SEN: 
SHRI N. R. LASKAR : 
SHRI J. MOHAMED IMAM: 
SHRI S. K. TAPURIAH : 
SHRI R. V. NAIK : 
SHRI GADILINGANA GOWD ; 
SHRI SITARAM KESRI: 
SHRI SEZHIYAN : 
SHRI RAMA CHANDRA 

VEERAPPA: 
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Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that Govern-
ment have liberalised the granting of "P" 
forms to the Indians visiting countries 
abroad; 

(b) if so, the terms and conditions 
or this policy of Iiberalisation; and 

(e) whether "P" forms are granted to 
people going on business or educational 
tours abroad? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): (a) and 
(b) So far passage clearance could be 
granted only when the hosts abroad 
were close relatives of the al'Pro-
vcd category Vi= father/mother/brother,' 
sisler !unclelaunt!nel'hew Jnieee. Hosl'i-
lality offers from other relatives or 
from friends were not eligible for grant 
of passage clearance. Recently, as an 
experimental meaSlIre, it has been decided 
that hospitality offers from other relatives 
and friends could also be considered 'on 
merits provided, in addition to local 
h~spitality, passage co,ts both ways were 
also being paid from abroad. All such 
cases wOllld not automatically qualify for 
grant of passage clearance but would be 
s""jeet to prior scrutiny and satisfaction 
about bona fides. 

The above change has been introduced 
as an experimental measure to be reviewed 
after some time. 

(c) The rules provide for the release 
of foreign exchange for approved business 
visits an" for stuaies abroad provided 
certain prescribed conditions are fulfilled. 
'P' form clearance may be given for 
educational tours abroad if hospitality of 
the acceptable type is available. 'P' 
form clearance for a business visit would 
normally be given only if there is adequate 
justification for the visit apart from 
hospitality of the acceptable type. 

Revohlng Fund ror Municipal Corponliolll 

SHRIMATI ILA PAL 
CHOUDHURI : 

SHRI SITARAM KESRI: 

Will the Minister of HEALTH. 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to slate: 

(a) whether Government's attention 
has been drawn to the Resolution passed 
at a recent meeting of the All India 
Council of Mayors held at Baroda to 
the effect that the central Government 
should create a "Revolving Fund" to 
help Municipal Corporations to imple-
ment their development projects; and 

(b) if so, Government's reaction there-
to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMIL Y PLANNlNG AND WORKS, 
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY): 
(a) Yes, a copy of the resolution has 
recently been received. 

(b) A ,imilar proposal is already 
receiving the attention of Government. 

Smullgllng or Good. on Indo-Nepal 
Border 

820. SHRI NARENDRA SINGH 
MAHIDA: 

SHRI R. K. AMIN : 
SHRI SITARAM KESRI : 
SHRI P. M. SA YEED : 
SHRI MANIBHAI J. PATEL: 
SHRI BEDABRATA BARUA: 

Will the Minister of FINANCE be 
pJeued to state : 

(a) the total value of Imullllied lIoods, 
item-wise. seized durina the year 1968 on 
the Indo-Nepal border; 

(b) whether there is increase in the 
smulllllinil of such goods and; 

819. SHRI NARENDRA 
MAHIDA: 

SINGH (e) the funher preventive meuureo 
taken to check smualinl on this border? 




